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1. All Otflcers ofthe Court:
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Registrar-cum- Senior Secretary/ Secretary to Hon'ble Judges of the Court;
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7. All Court Maste(s),

8. The Peskar, Lawzima Court;

I Notice Board of the Court:

for informat on and necessary action. ,fl
c

Addl Co-oftlinator

The 91h DaY of March, 2022
lo.(t( - With the objective of ensuring a safe and conducrve

environment for recording the evidence of Vulnerable Witnesses in the light of

the directions, issued by the Supreme Court of lndia in their judgment dated

11.01.2022 in the case of Srnruli Tukaram Badade Vrs. State of Maharastrc and

Another in Miscellaneous Application No. 1852 of 2019 in Criminal Appeal

No. llol ol 2019, the High Court of Orissa have formulated "The High Court of

Orissa Vutnerable Witnesses Deposition Centres (VWDC) Scheme, 2022" vide

Notification No.678 dated 09.03.2022.

It is hereby notified for information of all concerned that "The High

Court of Orissa Vulnerable Witnesses Deposition Centres 0 r'UDC) Scheme,

2022" shall apply to the Courts subordinate to the High Court of Orissa from

today i.e. 09rh day of Marcf',2022.




